DIVISION BENCH 0-206
COURT - 11
NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P. (IB)/910(KB)2018
IA(1.B.C)/394(KB)2021

CORAM: 1. HON'BLE MEMBER(J), SHRI ROHIT KAPOOR
2. HON'BLE MEMBER(T), SHRI HARISH CHANDER SURI

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 18™ MAY, 2022, 10:30 A.M

IN THE MATTER OF

BITUMEN CORPORATION [INDIA] PRIVATE LIMITED
VS
JANGIPUR BITUMEN PRIVATE LIMITED

UNDER SECTION

IBC UNDER SEC 9

Counsel / Authorised Representative appeared physically/through video conference:

For IRP : Ms. Savita Agarwal, IRP in person
For suspended members of : Ms. Urmila Chakraborty, Adv.
BoD of CD
ORDER
1. IRP is present in person. Ld. Counsel for the suspended members of the Board of Directors of

the Corporate Debtor present.

2. Vide order dated 08/04/2022, two suspended members of the Board of Directors of the
Corporate Debtor were directed to be present physically in Court. Ld. Counsel appearing for the
suspended members of the Board of Directors of the Corporate Debtor submits that both the
directors are present. She, however, submits that one of the suspended members of the Board of
Directors of the Corporate Debtor is in complete bed ridden state and his wife is a ‘pardansin’ lady.
We find both of them present today. They submit that “whatever information they have possessed,
have been given to the RP and nothing is available with them, which can be shared with the RP”. It
is submitted by the IRP, Ms. Savita Agarwal, that she is going to file an application for early
dissolution of the company because no assets or bank balance is available with the Company to pay

any creditors.




3. In these circumstances we direct this matter to be listed for hearing on 27/06/2022. Thus,

two ex-directors of the Corporate Debtor are not required to be present on the next date in Court.

Harish Chander Suri Rohit Kapoor
Member (Technical) Member (Judicial)

hb.



